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INTRODUCTION 

I, Mani Ram Keharwala, Chairman of the Committee on the Welfare 

of Scheduled 08595 and Scheduled Tribes, having been authorised by 

the Committee in this behalf present this report on fhe reservation/ 

representation of Scheduled Cestesand Scheduled Tribes in the Transport 

Department, Excise and Taxation Department, lrrigation Department, 

Haryana State Handloom & Handicraft Corporation Limited: and the 

action taken by the Government on recommendations/observations 

contained in the Eighteenth Report of the Committee on the Welfare 

of Scheduled Castes and Scheduled Tribes. The reportis based on the 

replies furnished by the Departments/autonomous bodies, explanations 

and clarifications/received during the deliberations and further obser- 

vations/recommendations made by the Committeee in this behalf. 

The Committee examined the Administrative Secretaries of 

various Departments referred to in the report. 

A brief record of the proceedings of each meeting has been kept 

separately in the Haryana Vidhan Sabha Secretariat. 

The Committee wish to express their thanks to the Administrative 

Secretaries of various Departments referred 10 in the report and their 

representatives who appeated before the Committee for oral examination 

in 1egard to the reservation/representation of Scheduled Castes & 

Scheduled Tribes in their respective departments/autonomous bodies. 

The Commit'tee are also thankful for the whole -hearted and 

unstinted co-operation extended by the Secretary/Deputy Secretary and 

his staff. 

CHANDIGARH : MAN! RAM KEHARWALA 

THE FEBRUARY 21, 1994. CHAIRMAN



‘ REPORT 

The Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes for the year 1993-94 was constituted as a 
result of the motion passed by the Haryana Vidhan Sabha in its 
sitting held on 25th February, 1993, authorising the Hon’ble Speaker 
to nominate the Members of the Committee and also to appoint 
the Chairman of the said Committee. 

Shri Mani Ram Keharwala, a Member of the Committee, 
was appointed Chairman of the Committee by the Hon’ble Speaker- 
on 19th Apri, 1993. 

The Committee held 44 sittings till-to-date. 

In its first meeting held on 28th April, 1993, the Secretary, 
Haryana Vidhan Sabha addressed the Committee on behalf of the 
Hon’ble Speaker and explained the scope and functions of the Com- 
mittee in detail. The Chairman while thanking the Hon'ble Speaker 
for nomination, assured that the Committee will work for improving 
the lot of down-trodden sections of the Society as also for the 
implementation of various Rules/Regulations/Instructions issued * by 
the Government from time to time for their implementation so far 
as the Scheduled Castes and Scheduled Tribes are concerned. 

The Committee selected the following departments/autonomous 
bodies for examination during the year 1993-94 :— 

1. Transport Department. 

2. Excise & Taxation Department. 

3. Ilrrigation Department. 

4. The Haryana State Handloom & Handicrafts Corporation 
Limited. 

TRANSPORT DEPARTMENT 

The Committee constituted since 1988-89 had been selecting 
the department for examination butin theabsence of the material which 
was to be supplied by the department, tha Committee could not frame 
the questionnaire. However, the replies to the questionnaire were 
received from the Government on 25th May, 1992. The present 
Committee also selected this Department. Accordingly, the Haryana 
Vidhan Sabha Secretariat vide letter dated 20th May, 1993 requested 
the Government for updating thereplies sent on 25th May, 1992. 
Since no replies were received, the Committee in its meeting held on 
21st’ October, 1993, again decided to request ths Government ror 
sending the requisite replies within a period of fortnight. The 
Compiltee was sorry to observe that the Government after protracted 
correspondence supplied - the replies on 30th December, 1993. The 
वा tee could not orally examine the representatives 01 the Govern- 

me ecause of paucity of time,
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EXCISE & TAXATION DEPARTMENT 

The Government was requested by the Haryana Vidhan Sabha 
Secretariat vide letter dated 20th ' May, 1993 for forwarding  the re- 
quisite number of copies of the statement showing the reservation/ - re- 
presentation. of Scheduled Castes & Scheduled Tribes पा the 5810 depart- 
ment.” The Government 1nspite of various reminders issued by the 
Hatyana Vidhan Sabha Sectetaniet for about six months did: not 
send. the . required mateiial. The Committee: on 28th October, 1993 
decided to arally examine the representatives of.the Government for non- 
supply ofrequired matetial in its meeting fixed for 12th November, 1993. 
The department, however, sent the material -on 10th November, 1993 
contrary to the procedure 1910 down The Government vide their 
letter .dated. 16th. November, 1993 informed the ‘Haryana Vidhan 
Sabha Secretariat that the mate 1al which was sent by the department 
may be treated 10 have been sent by the Administrative Department. 
The Committee: could not scrutinise the material and proceed: further 

. becakuse ofits. late receipt andthe Committee being busy with other 
work. . 

- . IRRIGATION DEPARTMENT 

After the selection of the saild department by the Committee, 
the Haryana V dhan Sabha Secretariat vide letter dated19th May, 1993 
requested.the Government for sending the material showing reset- 
vation/representation. of Scheduled Ca stes/3Scheduled Tribes in the said 
-department.within a period ए fortnight - The Committee observed that- 
the department did not bother 10 send the material till the represent- 
atives of the Government were. orally, examined on 28th October, 
1993. The material, was’ accordingly - supplted, by the Government vide 
letter dated 4th November, 1993. The Committee could not proceed 
further because of shortage of ame. 

THE HARYANA STATE HANDLOOM & HANDICRAFTS 
CORPORATION LIMITED ः 

' The Government was requested by the Haryana Vidhan Sabha 
Secretariat  vide its letter dated 20th May. 1993 for forwarding ) the 
required material within a fortnight for scrutiny by the Committee, 
The material, however, was supplied and the questionnaire thereon 
was-framed by the ‘Committee which was sent to the Government on 
5th January, 1994, The Committee could not proceed further beca use of, 
nonreceipt of replies (0 the questionnaire till the finalization of this, 
report, * ' की o 

STUDY TOUR 

The Committee under-took . an on-the:spot , study, tour. to 106, 
States’ of Assam, Sikkim and Bihar पाए, the months of September,« 
October, 1893 for about a fortnight, for holding; discussions with. 
the  countet-part Committees of the Assemblies, of the said.  Statesre- 
garding ' matter s.of common ‘interest. ‘and to see the,development.works 
in the, saig States. " Diiring, the course of. study tour, the Committes. 
alsy held its own meeting at Raxayj. o 1
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Besides, the Committeealso visited Shimla for holding, its own 

meeting on 7th and 8th July, 1993. = 

GENERAL RECOMMENDATION _ 

Duiing 1993-94, while ' examining various departments, the 

Committeer observed  that the departments did not send information 

required by the Committee inspite 0 reminde s by the Haryana Vidhan 

Sabha Secretariat with the result the work of the Committee. was 

paralysed and the Committee was, unable to function properly. The 

Chief Secretary to Gove:nment, Haryana, have already 1ssued in- 

structions to all departments on the subject which, the Committee 

observed, have not been adhered to. by various  departments. The 

Committee, therefore, took a serious view of this fapse and re- 

commend thatthe Chief Secretary, to Government, Hatyana, mayagatn 

take up the matter with the Admimstrative Secretaries. 

IMPLEMENTATION. OF RECOMMENDATIONS/0BS ERVATIONS 

CONTAINED IN 18TH REPORT’ 

The Committee consideredyscrutinised the action taken by the 

Government on the recommendations/observations contained in its 18th 

Report In the cases where the.replies were not received from the 

Government, the Government was reminded by the- Haryana Vidhan 

Sabha Secietariat The Committee orally. examined the representatives 

of the concerned  Departments/Government for.not supplying - the 

information about the action. taken on the recommendations of the 

Committee. 
N 

The Committee felt satisfied with the action (9 ken by. the 

Government on some of the recommendations/observations, diopped them. 

The recommendations/obse vations which are still outsta nding, are shown 

on the following pages alongwith further observa tions of the Committee. 
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at
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at
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is
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at
io
n 

पा 
wh
ic
h 

sh
or
tf
al
l 

of
 
on
e 

pe
r-
 

so
n 

wa
s 

sh
ow
n 

is 
no
t 

ba
se
d 

on
fa
ct
s.
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e 

sh
or
tf
al
l 

” 
6'
ma
re
 

po
st
s 

of
 

S.
C.
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N वि श 

PEBCEDURE FOR_DEALING WITH THE IVPLEMENTATION OF 
THE RECONMMENDATIQNS/OBSERVATIONS. OF THE COMMITTEE 
Tomn‘, दी WELFARE OF SCHEDULED CASTES AND SCHEDULED 

(व). After a Eeplort,‘ is presented to the Haryana.Vidhan Sabha, 

cppiss’ thate of . Wil be forwarded by .the Secretzry, ,Haryana 
Vidhan Sabha directly _ (0 the Administrative. Secretaries con- - 
cetried with the subjett matter of the Report ; 

(By' The Administrative Secretaries _concernéd; with, the subject 
matter of the Report will consider the recommendations of the 

Committee on the Welf.re of Scheduled, Caslesa nd.Scheduled 

Tiribes, a copy,of the letter being endorsed ta the ‘Head. of 

Depa rtment’ concerned simultaneously, Genera | recommend- 

ations, will, be dealt with in the Welfare of Scheduled Castes 
and Backwszrd Classes Depertment ; ) 

(cy The, He.)’a'ds', of. Depa rtment concerned जगा], furnish their, 
cq‘mm’le_'n’t's"on ‘thie'reco'm'm,encat'ions' of the Committee on the,. 

Welfare of Scheduled. Castes and Scheduled, Tribes to the. 

Adininistrative, Secretary concerned on recgipt of the Report- 
ए घाव Committee ; . 2 

(v The Administrative Department concefned will then 18K&- 
immediate steps for tlie implementation of the recommenda- 

tions of the Committee concarning it. It will take the case 

to the Minister Incharge of the Department or the Council 

of Ministers as the case may be ; 

(७) The cases in which the Administrative Department does not- 

agree with the recommendations of the Committee will 'b.h'" 

forwarded to the Secretary, Haryana Vidhan Sabha, wit 

detailed resasons for comments. Then Secretary, Haryana Vidhan 

Sabha will forward these comments to the Department of 

Woelfare of Scheduled Castes and Backward Classes to examine 
such ७856 $ and offer their comments : 

(f) The Administrative Department will then take immediate 

steps for arriving at a decision in such ८8365, It would take 

such cases to the Minister Incharge of the Department 

or to the Council of Ministers, if necessary, for incorporating 

in the Memorandum for the Council, the views of the 

Department of Welfare of Scheduled Castes and Backward 

Classes ; 

(व) After a decision has been taken at the appropriate level, 

the same will be communicated to the Secretary, Haryana 

Vidhan Sabha by the Administrative Department with a copy 

to the Commissioner and Secretary to Govt., Haryana, 

Woelfare of Scheduled Castes and Backward Classes Depart- 

ment; 

(h) Cases irvclvirg disciplraiy actien ६0 fin_an.cinl and other 

irreculerities should ke placed befere the Minister concerned
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or the Council of Ministers, as the case may be, even <2, . though the recommendation of the Committes on the Welfare et of Scheduled Castes and Scheduled Tribes is proposed to N © accepted. The  cases involving financial irregularities will invariably be decided in consultation with the Finance” Department; 
g 

. 

(i) The Secretary Haryana Vidhan Sabha will prepare ‘a'state- ment showing the actign taken on ‘the report of the - "Committee "and place it before the Committeg. Further Comments of the Committee, if any, will be communicated to -the Administrative Secreta.ries to the Govérnment of Haryana for necessary action; 

- The Vidhan Sabha Secretariat will maintain a list of outstanding YecomMmendations of the Committee 0 the Welfare of Scheduled Castes and Scheduled Tribes and periodically remind the Départment concerned. A half yearly report ending on 30th June and 31st December will be furnished by the 15th July and 15th January to the Director, Welfare of Scheduled Castes and Backward Classes 'Department by the Heads of Departments/Administrative Secretaries about the implementation of the recommendations of the Committee. Every effort should be made by the Administrative Secretaries/Heads of Departments to expedite the action on the recommendations/ observations of the Committee and this work should b2 treated as a general. rule on “Top Priority’’ basis. 

———— 
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